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‘the respondsnts in OA 327/2000 geeking the recal

HON’BLE SHRI GOVINDAN 5. TAMPI, MEMBER (A)
HON'BLE SHRI K.V. SACHIDANANDAN, MEMBER {(J3
gnri R.3. Mishra .. JApplicant
Versus
union of India & Cthers <+ 2 s RESpONdents

ORDER (IN CIRCULATION)

GOVINDAN 5. TAMPI, MEMBER (A) :

Review Petiticn No.53/2003 has been filed hy

e

o
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review of the order by order dated 13.3.2003 allowing

observations:- ¢
7. It 8 a Tact that Budd Chiari Syndrome
i a rare disease which is looked upon as a
harbinder of dsath and comes  under ths
category of terminal disease considering the
recent decision of the Hon'ble Supreme Court
reportegl . in 2002 SCC (L&S) 18% in State of
Punjab and others vs. Mohan Lal Jindal. Ths
Hor'ble Supreme Court held that a patient
undergoing bypass surgery of heart in &
nospital other AIIMS dus to long qusue for
bypass sUrgery it AIIMS and claiming
acditional medical expenses incurred by him
after being reimbursed at rates of AIIMS., It
was also held that the applicant is entitled
Tor medical reimbursement only at AIIMS
hospital ratss. However the respondsnts
represented on compassionats giroundg in
respect of reimbursement of additional amount
"
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permitted to be congidered by app

authorities on recaord. In this case al
respondents had filed additional w
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Hoom Rent : He.8
¥ 2

oG/~
A’ Class R&. 1,63
A’ ¢

(b} Diet Chargss : Rs.50/
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R The rEipoﬂdéﬁta suomit that tne abov
g ation bemg submitted in (..GTiD}'ia'C :
ha Grders ¥ the Hon'ble Tr1bun and
hat the same may be taken on recor
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N other words the respondents
g8 1ike “Budd Chiari Sy
in India will cost Rs
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anag communicate the same to the applicant as
the respondsents deem Tit within 4 months on
receipt this order. In the circumstances of
the Ccase, we& dispose of the 0.A. &as to no
interest or cost,”
3. Now the respondents have come up in this

"aview petition lstatiﬁg that out of the amount of
Rs.2,36,800/-, Rs.9100/- towards dist Charges Shcuid
not have been granted by the Tribunal as Rules 26 and
27 of C5 (MA) Rules were not brought to the noticse o
ﬁﬁe Tribunal and, therefore, a review is callsd
Az it is ocbserved from the above, an amount of

R$.2,36,800/- had bsen sanctionsd by us on the

for the treatment of ’Budd Chiari

in India would come comes ta Rs.Z,36,300/-,

The Tribunal was justified by granting the amcunt and
in our opinion nothing further therefore, is called

for, The attempt of the present review applicants

{(original respondents) is to re-argue thse matter,

which, 1in our opinicn, doss not fall within the scope
ot  Section 22 {(3) (f) of the Administrative Tribunals

fe]

Act, 12853, Such kKinds o
upon oy the Hon'ble Supreme Court in the casse o

Singh Sekhon vs. Union of India and Ors., AIR 1980 SC

2G41.

. Review application, being bereft of any merit,

4

-is rejscted in circulation.




